
?"HE ADMINISTRAT0,RS-GENERAL (AMENDMENT) 
ACT, 1972 

NO, 8 OF 1972 
/ 

An Acr further to q e n d  Administrators-General Act, 1963. 

BE it enacted by Twenty-third Year of the Republic 
of India as follows :- 
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1. (2) This Act may be called Administrata%-General (head 
ment) Act, 1972. 

(2) It shall be deemed to into force on the 25th day oi 
F,bruary, 1972. 

2. In section 9, section 10, section and section 36 of the Adminis- 
trators-General Act, 1963 tu as the principal Act), ad ,em. 

thousand" shall be substituted, 
for the words "five occur, the words U5ft@en 

3. (1) The Administrators-General ( endment) Ordinance, 1972, is 
hereby repealed. ; 

(2) Notwithstanding suck done or any action taken 
under the principal Act, as said Ordinance, shall be 
deemed to have been done cr principal Act as amended 
by this Act. . ' 


